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CZ) Amendment dated the 2nd 
January, 1975,
[Placed in library. See No. LT- 

0623/75]
R e v i e w s  a n d  A n n u a l  R e p o r t s  <vno  a  
S t a t e m e n t  r e . C o r r e c t io n  o f  A n s w e r

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
J beg to lay on the Table—

(1) A copy each of the following 
papers (Hindi and English ver­
sions) under sub-section (I) of 
section 619A of the Companies Art, 
1956 -

(a) (l) Review by the Gov­
ernment on the working of the 
Madras Refineries Limited, 
Manali, Madras, for the yem 
1973-74

(u ) Annual Report of the 
Madras Refineries Limited, Man­
ali, Madras, for the year 1973-74 
along with the Audited Accounts 
and the comments of the Comp- 
troller and Auditor General 
thereon

| Plowed jtj library Sep No LT- 
9624/751

(b) (l) Review by the G o v ­
ernment on the working of tho 
Fertilizer Corporation of India 
Limited, New Delhi, for the year 
1973-74.

(ii) Annual Report of the Fer­
tilizer Corporation of India 
Limbed, New Delhi, for the vra* 
1973*74 along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon,

(Placed tn library See No LT- 
9625/75 j

(c) (i) Review by the Govern­
ment on the working of th<» 
Indian Oil Corporation Limited, 
Bombay, for the year 1973-74.

(it) Annual Report of the 
Indian Oil Corporation Ltd.,

Bombay, for the year 1973-74 
along with the Audited Accounts 
and the comments of the Comp­
troller and Auditor General 
thereon.

[Placed it? library. See No. LT- 
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(2) A statement correcting the 
leply given on the 3rd December,
1974 to Unstarred Question No. 
2919 by Sarvashri Khemchandbhai 
Chavda and Satyendra Nnealn 
Sinha regarding manutacture of 
bulk drugs by foreign firms and 
Hivmg reasons for the delay jn 
correcting the repiy,
i Placed iv library. See No. V t- 

9627/75J
R l y s .  R e d  T a h if f  ( 3 r d  A m dt.) R u l e s ,  
1975 a n d  A R e p o r t  Re. R eservation

OF VACANCIES FOR SC & ST IN
R a i l w a y s  

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHl): 
Sir, on behalf of Shri Buta Singh, I 
beg to lay on the table*—

(1) A copy of the Railways Red 
Tat iff (Third Amendment) Rules, 
1975 (Hindi and English versions) 
published in Notification No. 
GS.R. 506 in Gazette of India 
dated the 19th April, 1975, issued 
under section 47 of the Indian 
Railways, Act, 1890
[Placed ?n library See No. LT- 

9628/75]
(2) A copy of the Report (Hindi 

and English versions) on the pro­
gress made in the intake of Sche­
duled Castes and Scheduled Tribe# 
against vacancies reserved for them 
m reciuitment and promotion cate­
gories on the Railways for the half 
veai ending the 30th September, 
1974.
IPlaced in  l ib r a r y  See No. LT~ 

9629/75]
MR. SPEAKER- Now, the hon 

Home Minister.
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